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Sales Tax Collections in Delhi and New Delhi

3168. SHRI VALMIKI CHOWD-
HARY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the total amount of Sales Tax
collections in Delhi and New Delhi during
1966 67, 1967-68 and 1968-69 by the end of
December, 1968 ;

(b) the total estimated amount of the
Sales Tax that was not collected during
each period ; and

(c) the steps taken to ensure full coliec-
tion of this tax ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI
YIDYA CHARAN SHUKLA): (a) Separate
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accounts are not maintained for the collec-
tion of sales tax in Delhi and New Delhi.
However, the total collection of sales tax
in Union Territory of Delhi is as follows :

1966-67 Rs. 1557.80 lakhs
1967-68 Rs. 1804.06 lakhs
1968-69 Rs. 1511.67 lakhs

(upto December 1968)

(b} The arrears of Sales Tax as on first
April each year is as follows :

1966-67 Re. 112.03 lakhs
1967-68 Rs. 149.56 lakhs
1968-69 Rs. 236.98 lakhs

(c) The following steps are being taken
to realise the arrears expeditiously :

() Certificates are issued to the
Collector for recovery of overdue
amounts as arrears of Land
Revenue.

(2) Penal action as provided in the
Act 1is taken in cases of default.

(3) Provision of demanding security is
invoked in all cases where the
financial position of the dealer is
cither unsound or he is reported
to be indulging in tax evading
activities.

(4) Action for cancellation of the
Registration Certificate is taken in
case of dealers reported to be
withholding payment of tax.

(5) ‘Joint Recovery Drives’ are con-
ducted twice in a financial year.
During this period the Sales Tax
Inspectors and Assistant Collector
(Sales-Tax) jointly move together
to contact defaulters of heavy
amounts.

(6) The Assessing Authorities are
asked to study their Demand and
Collection Registers weekly and
discuss with their field staff the
action to be taken for recovery of
Arrears.

(7) Witha view to facilitate disposal
of pending collection cases, an
Assistant Sales Tax Officer has
been invited with the power of
Assistant Collector and 15 bailiffs
bave been appointed to effect
recoverigs,





